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Industrie* k  G ajm t

417. SHRI SOMCHAND SOLANKI: 
Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to atate :

(a) the number of licences issued for and '  
wlting up of new industries in Gujarat from 
April, 1972 to June, 1972 ; and

(b) the number of applications pending 
with Government and thr number out of 
them which have been rejected and the reasons 
theiefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) 3 licences have been issued between 
April 1972 and June, 1972 for the setting up 
of new industries in Gujarat.

(b) 251 applications arc pending as on 
1.7.72. The question of any of these having 
been rejected does not arise.

Implementation of the Supreme Court's 
decision on Seniority

418. SHRI S. M. BANERJEE t Will 
the PRIME MINISTER be pleased to state;

(a) whether the Supreme Court's decision 
regarding the seniority has been implemented 
in the Government of India offices ;

(b) if not, the reasons for the delay ; and

(c) the time by which the said decision 
will be implemented ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): («) «nd
(c). The Supreme Court’s judgment, dated 
4th January 1972, was delivered in Civil 
Appeals Nos. 1845 of 1968 (Union of India 
and others Vs. M, Ravi Varma and others), 
No. 1846 of 1968 (Union of India and others 
Vs. S. Ganapathi Kini and Others} and No. SO 
of 1969 (Union of India and Othen V«. 
Suresh Kumar and Others). Ministry of 
Finance (Department of Revenue and In
surance) who are administratively concerned 
with the first two specific cases decided by the 
Supreme Court have taken appropriate action 
for implementing the Court's orders in those 
cases. It is hoped that the process of im
plementation would be completed shortly. 
The Ministry of Health and Family Planning




